
CENTRAL ADMINISTRATIVE TRIBUNAL-
PR I NCI PAL BENCH

C„P«No-311/2003 IN ■

0„A- No.615/2002

New Delhi, thiis the 20tii day of Februarys. 2004

HON'BLE 3HRI SHANKER RAJU, JUDICIAL MEMBER
HON'BLE SHRI 3.A. 3INGH, ADMINI3TRATIVE MEMBER

3 hi r i R u p L a 1 3 e l~i d e v,
3 / o L a t e 31": r i C hi a m a ri R a m, A g e d a b o u t 79 y ears,
R/o 1-191 Ashok Vihai- ,, Phase-1, Delhii—110052.,

... .Applicant

(By Advocate i: Si'iri M.L.Verma)

Versus

1. Sri A jay Prasad, Secretary,
M i 11 i s t r y o f D e f e n c e, G o v e r n iti e n t o f I n d i a,
New Delhi-llOOOl.

•2.. Sri Deepa Mathur., Dy,Director,
Directorate General of Ord. Service£>,

'  Mastter iGeneral General of Ordnance Br.arice,

Arnyy Headcjuarters, DHQ, P.O.,
N e w D e 1 li i -110 011. " -" R © s p o n d e n t s.

(B y A d V o o a t e 3 hi r i RN . £i i n g hi j

■  ORDER (ORAL)

SHRI„3HANKER_RAJU^.

A s p e r t li e d i i' e c t i o n s c o n t a i n e d i n o r d e r .d a t e d

13.11.2002, respondents liave since issued a letter datsvd

iS 2.2004 for paymen t of n ecessa r y con sequ en t i a 1 ben ef its

t o t hi e a p p 1 i c a n t „ R e s p o n d e n t s are g i" a n ted f o u r w e e K s; ''

t.i ille to disbu r se to thie app 1 icant tlie pay and. allowances.

C„P„ is accordingly dismissed and notices are

dischiarged.
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I i e iTi b e r (A ) M ember (J)


